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ORDER 

PER  YOGESH  KUMAR, U.S.  JM: 

This appeal is filed by the Assessee against the order of Learned 

Commissioner of Income Tax (Appeals) Delhi [“Ld. CIT(A)”, for short] 

dated 07.01.2019 pertaining to A.Y. 2013-14.  

 

2. Ld. Counsel for the assessee filed an application contending 

that the dispute between the assessee and the department has 

been settled under VSV Scheme, therefore, sought permission to 
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withdraw the present appeal. Placing the application and the 

submission of the Ld.AR on record, the present appeal filed by the 

assessee is dismissed as withdrawn.    

 

Order pronounced in the open court on 09th April, 2024. 
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